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FINAL REPORT FILED BY THE 2ND RESPONDENT THE DISTRICT

1

COLLECTOR SRIKAKULAM IN O.A NO. 9 OF 2023

It is submitted that the applicant Forum for Social Justice & Anti-

Corruption (NGO) Rep. by its General Secretary, Door No.58-14-87 l28,

Marripalem, Vuda Colony, Visakhapatnam-s30018 has frled an

application O.A No. 9 of 2023 before the Honble National Green

Tribunal (sZ) chennai and it is alleging ttrat, since this Respondent is

acting in the interest of grabbers by allowing constructions like private

buildingsinSy.No.360ofKummarigrrntaVillage,Anganwadibuildingin

Sy.No.452-2 of Thogiri Revenue Village, cutting down 1O trees more than

the age of 150 years etc, in Ralla Gutta (Hill t'ock/ Corridor Area) in

SaravakotaMandal,SrikakulamDistrictinthestateofAndhraPradesh

inthenameofconstructionofAnganwadibuildingisadverselyaffecting

the ecosystem and the overall ecolory of the area' and thus there is

substantial question relating to environment, wherein the community at

large is affected by the environmental consequences' which needs to be

decided bY this Hon'ble Tribunal'

It is submitted that this Hon'ble NGT on 03 02 '2023 has passed the

following order in Para No's 3 to 6 read as follows ;

3, Admittedtg, the 70 number of trees hanrc alreodg been cut qnd

remoued Jrom the said surueg numbers and the photographs also

reaealed th.,t some consttttctions are alreadg been mode'

4, The ontg obiectlon is that theg shoutd not houe cut the trees

and shoutd not hoae alloued the priaate buitdings to come up ln

the hlllock area tlz.,'Ro'lla Gutta'

5, In thls regard,, we direct the 2"d respondent namelg' the

District Collector ' Srikakulam to enqulre into the nTatter after

2

eulBcroRxAxt tAM
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It is submitted that the Sub-Collector, Tekkali has conducted the Joint

Inspection along with the Superintending Engineer, Panchayat Raj,

Srikakulam, the Tahsildar, Saravakota, and the Applicant, i.e., Forum

for Social Justice & Anti-Corruption (NGO) Rep. by it's General

Secreta-ry, Dr.No.S8-14-87 l2B, Marripalem, Vuda Colony,

visakhapatnam, 530018 on dt.23.O2.2023. Th'e Joint Collector,

Srikakulam has gone through the report of the joint committee

meticulously and arrived the following observations regarding ttre claims

@LLECTOR
SNf,(AXUT.AM
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made by the apPlicant.

2

affordtng an opportuntty of heartng to thc appllcant lvreln and,

pass approprlate ord.ers, considerlng the abooe satd issue of

cadtt tg of trees.

6, Lct thls qerclse be completed. utlthln 4 (Four) weeks tlmc and

the compliance report mag be filed bg the Distrlct Collector -
Srllcakulam on 06.03. 2O2 3.' (ANNEXURE- 7)

3. In view of the above circumstances, it is submitted that a Joint

Committee has been constituted on 21.02.2023 with the following

officers and the applicant in this O.A, with a direction to conduct the

joint inspection in this matter and submit the detailed report in this

matter.

1. The Joint Collector, Srikakulam

2. Tte Sub-Collector, Tekkali

3. The Superintending Engineer, Panchayat Raj, Srikakulam

4. The Tahsildar, Saravakota

5. The applicant, i.e., Forum for Social Justice & AntiCormption (NGO)

Rep. by its General Secretary, Door No.58-14-87 l28, Marripalem,

Vuda Colony, Visakhapatnam-S3O0 18 ( Annexure-2)



Clain No.I:

Obsetwation:

Claim No.2:

Obsenratioa:

3

Constructions of Private Building in Sy.t{o.36o of

Kummariguata Revenue Village of Saravakota Mandal

With the help of Revenue Records, i.e., SLR, RVM and FMBs, it

has been observed that, the private building which has been

claimed to have been constructed in Sy.No.360 of

Kummarigunta Revenue Village of Saravakota Mandal is

actually situated in Sy.No.353. The Mandal Surveyor along with

Village Surveyor has conducted survey to identify the

boundaries of Sy.No.360, which is classified as Konda

Poramboke as per SFA with an extent of Ac. 123.42 .

It is submitted that, the applicant stated that, the Cutting and

polishing unit is situated in Sy.No.360 and it is a Government

land which was encroached. But during the inspection, it is

revealed that, the Cutting and Polishing unit is in Sy.No.353

precisely in Sub Division 353-3, 4 of Kummarigunta Revenue

Village of Saravakota Mandal. The Sub Division Sketch and

FMB of Sy.No.360 & 353 are enclosed as (Annexure-Of . Hence

it is clearly established that, the contested land i.e., Sy.No.353

is purely a Zeroyat land, and the owner Sri Varudu Devi Prasad

is having Pattadar passbook for that land and he got the NALA

conversion proceedings vide D.Dis.No.528 /2014, KRC,

Dt.15.09.2014 of the Revenue Divisional Officer, Palakonda for

that land.

Cutting of 1O tamarind trees aged about 1SO years to

construct Anganwadl Building

During the field inspection, it has been observed that, four (04)

tamarind trees were cut down. The trees were of old age and the

branches are about to fall due to damages during cyclone and

o(I.LBcroR
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4

thunderstorms. The trees were situated in the premises

adjacent to the site where Anganwadi Center is proposed. It is

observed that, the foundations were laid down for the above

said Angaawadi building leaving a clear space of 4 feet from

the outside columns to the nearest tree. Further, it is

observed that, the Eighteen (18) Tree Tax Pattas were given to

four members of Aludu Village of Saravakota Mandal vide

Rc.No.33/88/Et, Dt.28.03.88 of the then Mandal Revenue

Officer, Saravakota. The trees have thin canopy and foliage as

they were damaged during cyclone & thunderstorms and the

trees were cut down by the local Villagers without any

permission to facilitate the way or path with the consent of tree

patta holders. It is observed that only four (4) trees were cut

down for which no permission was given by the local

authorities.

It is submitted that the Joint Collector, Srikakulam has enclosed the

report of the Sub-Collector, Tekkali, report of the Superintending

of the Tahsildar,Engineer, Panchayat Raj, Srikakulam' report

Saravakota, copies of Pattadar Passbook of Sri Varudu Devi Prasad'

FMB of Sy.No.452 of Thogiri Village, extract of SFA of Thogiri Village'

FMBofSy.No.353ofKummariguntaVillage'Rc'No'33/88/B'

Dt.28.03.88 of the then Mandal Revenue Officer' Saravakota'

photographs prior and after the construction of Anganwadi building'

statement of the Village elders, D'Dis'No'528/2014' KRC' Dt'15'09'2014

(Anaexure'4) of the then Revenue Divisional Officer' Palakonda'

entrepreneurs memorandum given by the General Manager' DIC'

Srikakulam, GST registration certificate' VAT registration certificate'

ftlErcroR*i(Axut^t
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certificate of registration, license to work factory given by Inspector of

Factories, Srikakulam for M/s Devi Granites, Aludu Village, Saravakota

Mandal, Srikakulam District. (Annexure-Sf

It is submitted that, soon after the joint field inspection by the joint

committee constituted in this case on DI.23.O2.2O23, Sri K.V.Srinivas,

General Secretary, Forum for Social Justice & Anti-Corruption (NGO),

Door No.58-14-87 l2B, Marripalem, Vuda Colony, Visakhapatnam-

5300 18 has submitted an objection petition (Annexure-6f and also

made unwarranted allegations on the members of the joint committee

and requested the District Collector, Srikakulam to consider the present

status of the illegal and un-authorized constructions in Sy.No.360 of

Kummarigunta (R) & Sy.No.452/2 of Thogiri (R), SaravakotE (M) and to

instruct the concerned officia-ls to take immediate action against the

illegal and un-authorized constructions in Sy.No.36O of Kummarigunta

(R) & Sy.No.452l2 of Thogiri (R), Saravakota (M) and the

persons/ officials who cut down 10 trees having age of more than 150

years in Sy.No.452/2 of Thogiri (R), Saravakota (M).

It is submitted that, in view of the orders dt.O3.O2.2O23 of the Hon'ble

National Green Tribunal, Chennai in I.A. No.13 of 2O23lSZl, in

O.A.No.O9 of 2O23(SZI, an hearing has been conducted in this case with

the members of the joint committee constituted in this case and the

applicant in this case on DI.O7.O4.2O23 @11:OO AM at the Collector's

Oflice, Srikakulam and the following members have attended the

hearing.

a. Sri T.Rahul Kumar Reddy, I.A.S., Sub-Collector, Tekkali

b. Sri V.Satyanarayana Murthy, Superintending Engineer, Panchayat

OOIIECTOR
8rR (Axrnsr
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c. Smt. K.Pravallika Priya, Tahsildar, Saravakota

d. Sri K.V.Srinivas, General Secretary, Forum for Social Justice &

Anti-Corruption (NGO), Visakhapatnam

It is submitted that, at the outset of the hearing, the applicant has been

requested to submit his arguments in this case, but Sri K.V.Srinivas,

General Secretary, Forum for Social Justice & Anti-Corruption (NGO),

Visakhapatnam has informed that, he is not willing to offer any

arguments in this case, as the District Collector, Srikakulam is not

conducting this hearing, but the Joint Collector, Srikakulam, is

conducting this hearing, who is a member of the committee constituted

in this case and also not attended the field inspection on 23.O2.2023.

9. In this connection, the District Collector, Srikakulam (lncharge) has

informed the applicant that, in the capacit5r of the District Collector, he

1S conducting the hearing and requested the applicant to offer his

arguments, if any, but the applicant has denied for offering any remarks

other than what he has already submitted in writing.

10. It is submitted that, during the hearing, the Sub-Collector, Tekkali, the

Superintendent Engineer, Panchayat Raj, Srikakulam and the Tahsildar,

Saravakota have been requested to offer remarks and they have

informed the following

) Joint field inspection has been done at the subject lands in

Kummarigunta and Thogiri Villages of Saravakota Mandal,

Srikakulam District ot 23.02.2023 in presence of the applicant, Sri

K.V.Srinivas, General Secretary, Forum for Social Justice & Anti-

Cormption (NGO), Visakhapatnam and the following have been

oou.EcroR
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F The Sy.No.452-2 witt, an extent of Ac.2.73 
- 
of Thogiri Village of

Saravakota Mandal, Srikakulam District is classilied as Taram

Kattani (unassessed waste) and "Ralla Gutta", which is a Govemment

Poramboke land and the Sy.No.360 with an extent of Ac.l23.4T of

Kummarigunta Village of Saravakota Mandal is classified as

Poramboke Konda.

F An extent of Ac.0.03 covered by Sy.No.452-2 of Thogiri Village of

Saravakota Mandal has been allotted for construction of Angawadi

building for Aludu Village of Saravakota Mandal which is vacant on

ground and no trees are existing in the proposed site and that no

trees were cut down during the construction of the Anganwadi

building. The proposed site is an hillock site without afforestation and

hence, it is an unobjectionable Government land.

D Eighteen (18) Tree Tax Pattas were given to four members of Aludu

Village of Saravakota Mandal vide Rc.No.33 l88lB, Dt.28.03.88 of the

then Mandal Revenue Officer, Saravakota. Out of 18 trees, 7 trees

were already fallen down during the Titli and Hud-Hud cyclones and 7

trees are standing and in lively condition but the remaining 4 trees

situated in the premises adjacent to the proposed Anganwadi Center

and had thin canopy and foliage as they were damaged during the

cyclone & thunderstorms and that the four trees were cut down by

the local Villagers, so as to facilitate the pathway for themselves with

the consent of tree patta holders. No permission was given by the

local authorities concerned to cut down the trees.

> With the help of field functionaries, i.e., Mandal Surveyor, Village

Surveyor, Village Revenue Officer, Kummarigunta Village, the

boundaries of the Sy.No.360 of Kummarigunta Village of Saravakota

oq.lEcToR
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Mandal have been demarcated and found that, the alleged private

building, i.e., Cutting and Polishing unit is situated in Sy.No.353

precisely in Sub Division 353-3, 353-4 of Kummarigunta Revenue

Village of Saravakota Mandal and the contested land i.e., Sy.No.353 is

purely a Zeroyat land and the owner Sri Varudu Devi Prasad is having

Pattadar passbook for that land and he got the NALA (Non

Agricultural and Land Assessment) conversion proceedings vide

D.Dis.No.S28 12014, KRC, Dt. 15.09.2014 of the Revenue Divisional

Oflicer, Palakonda and got permission from the General Manager,

District industries Center, Srikakulam.

12. It is submitted that, in view of the above circumstances, the following

have been observed with respect to tl.e claims made by the applicant.

1) Claim of the applicant: As per the Revenue Records, a hill named

Aludhu Konda is extended in Sy'No'360 of Kummarigunta (R) &

Sy.No.452l2 of Thogiri (R), Saravakota (M)

Finding: The Sy.No.452.2 with an extent of Ac.2.73 of Thogiri Village of

saravakota Mandal is classified as Taram Kattani (unassessed waste)

gq.rEcroR
ffirmr r

11. The Superintendent Engineer, Panchayat Raj, Srikakulam has informed

that, no trees were existed in the allotted land for construction of

Anganwadi center at Sy.No.452-2 in an extent of Ac'0.03 of Thogiri

Village of saravakota Mandal, but the local villages have cut down the 4

trees those are damaged by the Hud-Hud and Titli cyclones and are on

the side of pathway to the nearest SC colony and may cause of

apprehend danger to fall at any time on the villagers passing through

the pathwaY.

.L
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and "Ralla Gutta", which is a Government Poramboke land and the

Sy.No.360 with an extent of Ac.123.47 of Kummarigunta Village of

Saravakota Mandal is classified as Poramboke Konda.

2) Claim of the applicant: As per the FMB, Granite Cutting & Polishing

(Private) Building is in Sy.No.360 of Kummarigunta (R), Saravakota (M).

Finding: The Cutting and Polishing unit is situated in Sy.No'353

precisely in Sub Division 353-3 and 353-4 of Kummarigunta Revenue

Village of Saravakota Mandal and the Tahsildar, Saravakota has

submitted the FMB of Sy.No.353 duly marking the area of the said

Cutting and Polishing unit.

3) Claim of the applicant: The Owner of the said Granite Cutting &

Polishing (Private) Building in Sy.No.360 of Kummarigunta (R)'

Saravakota (M) said that he has obtained construction permission from

the Asst Director (Mines), Srikakulam. But the fact is the Asst Director

(Mines), Srikakulam is not competent authority to grant construction

permission for Granite Cutting & Polishing (Private) Building. It is clear

that the said Granite Cutting & Polishing (Private) Building in Sy.No.36O

of Kummarigunta (R), Saravakota (M) has no construction permission

from the respective Gram Panchayat.

Finding: The owner of the cutting and polishing unit, i.e', Sri Varudu

Devi Prasad is having Pattadar passbook for that land and he got the

NALA conversion proceedings vide D.Dis.No'528 l2Ol4, KRC,

Dt.15.09.2014 of the Revenue Divisional Officer, Palakonda and

entrepreneurs memorandum given by the General Manager, DIC,

srikakulam, GST registration certilicate, VAT registration certificate,

certificate of registration, license to work factory given by Inspector of

anagroR
SRfiAXULAT
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Factories, Srikakulam for M/s Devi Granites, Aludu Village, Saravakota

Mandal, Srikakulam District.

4) Claim of the applicant: 1O trees having age of more than l5O years

were cut down in Sy.No.452/2 of Thogiri (R), Saravakota (M).

Finding: Eighteen (18) Tree Tax Pattas were given to four members of

Aludu Village of Saravakota Mandal vide Rc.No.33 l88lB, Dt.28.03.88 of

the then Mandal Revenue Officer, Saravakota. There is no proof to

establish the fact that the trees are of 150 years of age old. Out of 18

trees, 7 trees fell down during the Titli and Hud-Hud cyclones, 7 trees

are standing on ground but the remaining 4 trees situated in the

premises adjacent to the proposed Anganwadi building were cut down by

the local Villagers with the consent of tree patta holders, as the 4 trees

are damaged due to cyclones and thunderstorms and caused apprehend

danger to the passengers on that pathway. No permission was given by

the local authorities concerned to cut down the trees.

5) Claim of the applicant: As per Para 3(a)(ii) of the G'O'Ms'No'571,

Revenue (Assignment-l). Dept., Dated: 14.09.2012, only waste and dry

lands should be proposed for alienation and wet, irrigated lands should

not normally be considered for such as, tank beds, river beds, hillocks

with afforestation etc shall not be alienated or allotted. Further, as per

para 3(c) (viii), the ban on change of classification of tank bed lands shall

be strictly enforced. Hence, it is illegal to construct Anganwadi Building

in Sy.No.452l2 of Thogiri (R), Saravakota (M)'

Finding: The Sy.No.4S2-2 with an extent of Ac.2,73 of Thogiri Village of

Saravakota Mandal is classified as Taram Kattani (unassessed waste)

and "Ralla Gutta", which is a Government Poramboke land' Out of

sed for construction of Anganwadi

oqLEcroR
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center for Aludu Village of Saravakota Mandal and no trees are existed in

t}le proposed site and no alforestation as alleged by the applicant and

hence it is an unobjectionable Government land.

13. Accordingly, proceedings are drawn and issued to the applicant in O.A.

No.9 of 2O23 of the Hon'ble National Green Tribunal, Chennai and to the

Tahsildar, Saravakota vide in this offrce proceedings

Rc.No.2 L7 6 / 2022 / El| Dt.O7 .O4.2O23. Hence, the orders Dt.03.02. 2023

of the Hon'ble National Green Tribunal, Chennai in the I.A. No.13 of

2O2g(SZl,in O.A.No.O9 of 2O2glSZl are complied with.

14. It is submitted that, in view of the above position, it is learnt that, the

allegations made by the applicant, i.e., Sri K.V.Srinivas, General

Secretar5r, Forum for Social Justice & Anti-Corn:ption (NGO),

Visakhapatnam, are absolutely false, baseless and found not genuine

and therefore, the above said compliant petition deserves no

consideration.

15. It is submitted that, orders have been issued directing the Tahsildar,

saravakota to take necessary action to create awareness in the people

on the implementation of A.P' Water, Land and Trees Act, 2OO2

(APWALTA,2oo2|andrulesofAPWLATA,2oo2forplantingthetreesfor

ecological balance. (Aaaexure-7)

In the above circumstances, it is humbly prayed that this

Hon,lcleTribunalmaybepleasedtorecordthisreportanddismissthe

aboveO.A.Ito.gof2o23andpasssuchfurtherorotherorders,asthis

Hon'ble Tribunal may deem fit and proper in the facts and

circumstances of the case and thus render justice'

on this the 16tl daY of A 12023.

District Collector'
Srikakulam

couagron
tfixAxurr

Dated at Srikakulam
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oeDE__ I

1. The prayer in this Original Application is to direct the 1st Respondent

who is the Chief Secretary to Government, Department of General

Administration to take legal action against the concerned authorities

who are allowing private buildings in Survey No.

360 of Kummarigunta V building in Survey No.

452/2 of Thogiri , Saravakota Mandal, Srikakulam

d about old in 'Ralla

lll

to remove the illegal

ecl resPondent

asa

I

private

SEEMS

r-
tlj
e

*{

)

3. Admittedly, the 10 number of

from ltulTl

notice on

y been cut and removed

revealed that

tl-re trees and should

Mrs Donti

&2.

4. The not

not have allowed the private buildings to come up in the hillock area

viz., 'Ralla Gutta'.
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5. In this regard, we direct the 2"4 respondent namely, the District

Collector - Srikakulam to enquire into the matter after affording an

opportunity of hearing to the applicant herein and pass appropriate

orders, considering the above said issue of cutting of trees.

6. Let this exercise be 4 (Four) weeks time and the

compliance report may District Collector - Srikakulam

on 06.03.2023.

fustice ayana, |M

e
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Rc.No.217612022/El, Dr 21.02.2023 Cottector,s Office, Srikakutam

PROCEEDINGS OF THE DISTRICT COLLECTO& SNIKAXULAM
PRESENT:: SRI SHRIKESH LATHKAR, I.A.S.,

**a**

Sub: Suits - Srikakulam District - O.A. No.9 of 2023 of the Hon,ble National
Green Tribunal, Chennai - Tekkali Revenue Division, Saravakota Mandal,
Thogiri Village - Sy.No.452-2 of Thogiri Village - Appointment of Joint
Committ€e - Orders issued.

Read: 1. O.A. No.9 af 2023 of the Hon'ble National creen Tribunal, Chennai filed
by the Forum for Socral lustice & Anti-Corruption (NGO) Rep. by its
General Secretary, Door No.58-14-87/28, Marripalem, Vuda Colony.
Visa khapatnam -530018
2. Orders Dt.03.02.2023 of the Hon'ble National Green Tribunal, Chennai
in LA. No.13 of 2O23(SZ), in O,A. No.9 of 2023(SZ)

@@@

OTER:

In the reference 1'r read above, the Forum for Social lustice & Anti-Corruption

(NGO) Rep. by its General Secretary, Door No.58- 14-87/2B, Nar.ipalem, Vuda Cotony,

Visakhapatnam-530018 has filed an application before the Hon'ble National Green

Tribunal, Chennai impleading the following as respondents

1. State of Anchra Pradesh Rep. by its Chief Secretary to Govemment,
Department of General Administration, Building No.1, I Floor, Interim
Government Complex, A.P. Secretariat, Velagapudi, Guntur, A.P.

2. District Collector, Srikakulam.

The petitioner in the above application has stated that, since the Respondent

No.2 is acting in the interest of grabbers by allowing constructions like private buildings

in Sy.No.360 of Kummarigunta Village, Anganwadi building in Sy.No.452-2 of Thogiri

Revenue Village, cutting down 10 trees more than the age of 150 years etc, in Ralla

Gutta (Hill Lock/ Corridor Area) in Saravakota Mandal, Srikakulam District in the State

of Andhra Pradesh in the name of construction of Anganwadi building is adversely

affecting the ecosystem and the overall ecology of the area, and thus there is

substantial question relating to environment, wherein the community at large is

affected by the environmental consequences, which needs to be decided by this Hon'ble

Tribunal.

The petitioner has prayed the Hon'ble National Green Tribunal, Chennai that

a. Pending final decision on the application, the Hon'ble Tribunal may be pleased

to direct the Respondent No. 1 or appoant joint commattee to submit the

detailed report on all illegal constructions like private buildings in Sy.No.360

of Kummarigunta Village, Anganuradi building etc, in Sy.No.452-2 of Thogiri

Revenue Village i.e., Ralla Gutta (Hill Lock/ Corridor Area) in Saravakota

Mandal, Srikakulam District in the state of Andhra Pradesh and details of

authorities who are actlng in the interest of grabbers, cutting down 10 trees

more than the age of 150 years an the name of construction of Anganwadi

Building etc. and action taken report etc.,

b. Pass any such other or further order as this Hon'ble Tribunal may deem fit

and proper in the facts and clrcumstances of the case'

hneuq<--E
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In the reference 2'": cited, th€ Hon'bre Nationar Green Tribunar, chennai has
passed rhe following order on 03.02.2023 in I.A. No. r3 of 2023(sZ), in o.A.No.o9 of
2023(sz).

"The rearned counser rvtrs" Madhuri Donti Reddy a€cepts notic€ on beharf
of Respondent No. ,. & 2.

Admittedry, the 1(} number of trees have already been cut and removed
from the said survey .,umbers and the photograph$ arso reveared that
some constructions are alr€ady been rtlade,

The only obiection is that they should not have cut the trees and should
not have allowed the private buildings to come up in the hillock area
viz., 'Ralla Gutta,.

In this regard, we direct the Znd r6pondcnt namoly, the District
Collector - Srikakulam to enguire into the matter afiter affording an
opportunity of hearing to the applicant herein and pass appropriate
orders, considering the above said isstre of cutting of tree3.

Let this exercise b€ cornpreted within 4 (Four) wcets time and tfte
complianc* repsrt may be filed by the District collector - grikakulam on
06.o3.2023."

rn view of the above circumrtances, a loint comrnittee consisting with the
following offtcers and the appl,cant in this O.A. is appoint€d,

1. The loint Collertor, Srikakulam
2. The Sub-Colector. Tekkali
3. The Superintending Engineer, panchayat Raj, Srikakulam
4. The Tahsildar, Saravakota
5. Th€ appli.ar)1, i.€r., Forum f.r Social lustic€ & Anti-Corruption (NGO) Rep. by

its 6ene.al Secretary, Door No.Sg-14_87/28, Marripalem, Vuda Colony,
Visakhapatnam -530018

rhe loint c'mmittee is hereby directed to conduct the joint inspection in this
matter and submit the detailed report to the undersigned by :r3.02.2023.

a,\ "\
v9

District Collector,
Srikaku la m

TO
The loint Collector, Srikakulam.
The Sub-Collector, Iekkali.
The Superintending Enqineer, panchayat Ra.l, Srikakulam.
The Tahsildar, Saravakota.
The Generat Secretary, Forum fur Sccial Justice & Anti_Corruption
14-87 / 2A, Marfi palem. Vuda Colony. Visakhap;ltndm-530O18

(NGO), Door No.58-
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Annexure-C
(5'c e'2le'il

-<ve cEorf ''.s or Tr ti: cu,v,l,rrrENt 
^rjiHoRITy 

& aEvEl.lu€ DIvIsIoNTL oFrIcEa. PALAKoM^.. pRESINT 5r.I TEJ Rr!^nATH NAMSUeI BE.(HONS.)
-OOo _

j F Lon, (.o..""r,on fr,. No" llgn,cultlrol purpoie) Acr-eOO6- polokoado D,visroo -Sorovkoio A,loadolrummor,gunrr V,lloge , coavc4ron of  g.icirlru.ol lond foe on Ac. LIZ canl, ins) l.to 351,/3 4.6.B.9,to lt of Kurnmortglrio Vr ogc sorovokoto l o^dol ,hto tlon Agriculrurol
Pu-posc -ecq

l) A.P Lohd (aonvc|iron for Non Ar.,culturot f, "l,oje)r.r.,2006
z)G O Ms N,. l96, ppv,/ (LalScrr Dt 19-06.20t2
l)APpl,coiror ci 5r, Vcrudu I)evr prosod S/o Boblee Roo ol Aludu rilloge
4) Q( No i,l /."JOg A dore., I i, 0!i Z0l4 o, the TohsildorSi..vokoto

. ooo-

Sub,

rh the refcron'P 1d reod obove 5rr vor'1du Dcvr P16566 5/o gobJee eoo of Aludu vtlt6gc hos oppli.dlor conv6151^n oJ Agrr(ulrurot tond {6|. on crrer, of Ac. l.l2 ccnrs rn Sy.l.}o f,53-3,4.6 9,lo,ll of X!.tlrDarrguard vrlhg!:'6r'Iryoiorc l^ordol Into No. egr,c,Jlrurol lond plfpoi?. The r.qu€st of rhe opplconr 15 foqnd to b" con .rl.If r,rhlhr provrsrona of rhe Act

. - 
l-lerce, Penn,ssron rs hereby occordad for conversroa of thc Agfiauttu|"sl hrd,o |,lon- gaicrrhtr.clprr'Posc oh the ,olrswrng la.ns oad condittons

Ille PGrrslssrot 15 rss'*d on rhe regu.sr of thc lpprrconl o.dgc is Sor"rnnry r€spoasrbrc for the contcntshode rh lhe opplKot,or
The.gront of Pcrrmsslon ca,rnot be .o.$trued thot th. contenr. of the opplicotiorl o.e roirficd ol-.onrrrEd
t y lhe outhor,lcs un..j€. th€ A.t
The Perorssron cohfrrns thot tlrc .onverrron fee hos bccn potd srdar lhe Aa, rn reapacl of cbovc
A^gncrrllrrral ldnds for rhe lrnrrred p,rrpqsg 6f 46nv.rson rnto Nbh- 

^grrculru.ol 
purposr.It doet not €nter o,\. r,9ht i'rlc or orryoer shrp ,o iha opplrccnt ov.r tha obovc ogacultuml lods.

I ixs P€h.st'oh dops nor p.r<lLde ur rest.,c, ory gu?llo.rt7 or ourho.ilies or qny: parson or p"l:,g.ts or. o.ry
tndtv.crucl or irdrrrd..rnls or others collcct,vely gr ,avcrdlly for a^ir,oftng orrf proccadmgs sndq- oay lo, fo. lhrtr.re be,ng rn force
The corver-sron lce p,rd srill rci !'€ t.ets'.n€d or. odlrstcd olhcawrre u dca ony fir.rrm{onc.1r.'Ihe orrthoi;ltds drc not r.egponsiblc lor oay 'aadentol or corEequgnliol oclDna or ony loas oc<rrrad lo
oaybody or coqscd o'herrvrJc &e lo or o.rsiltg| oul of 5uch pa.rn'rinrn gaonted on ony folse dcclorotroa. clopn
or depot!llca hode b., the opirl,.ont

l

2l

)t

Peatrssro4 ,( ,t t looad lhol ,1".c perrnrsgon L obtotitd by

2 .l I
6/2007 dt.
o4 01.2007 Rs.878l/- rrde Chollcn

I'1o4892 dotcd
23.01 2otl rtlnrttcd ot
Sub frcoi0r./.
Falhopofn rn.
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Irornr No. 00027

A,),t
->7 \w<,

liile N o.6lt{r.\ ?/20(llt

l,ARl- - I I

Nl/S DEVI (;RANtTI|S, ALLTDU VILLAGE Ai\t) POST. SARAVAKOTA
MANDAI,, SRIKAKI_ILAN,! DISTRICT has tiled nrcrnorandum for a
clrANITI. ('tr1"I'I\G ANn ,,LISHING Manufacturing / service enrerprise
It rhe addrcss S.NO. -15i-3 ro I t, KELAVALASA VILLAGE, SARAVAKOTA
*IANDAL, SRIK.\KtiLAl\,t DISTRICT rhe itenr / itenrs inclicared bclorv an<t
ilrc activitv .as corn irrc-nccri rionr the (Date) 20.03.2009 as statcd in FORM No.
{10027 and allocatcrl cntr(,frener}rs mcmorandunr No. as belorv.

P-!]-11!s oF r[E,Ms 1r) r]E MANTJFACTURED / SERvrcEs.ro BEPR()VII)EI)
Sl.Nrt. Itenrs of manufacturc / tvpc of service (_-apacity in case ofto tre rendercd manufacturc

01. (;RANt'fu ('I.}TTING AND POLISIIING 3.60 lakhs Sq.Ft / pA

No'I'll: -l'c 
issuc or'rhis Acknorvreagemcnt does nor besrorv any regar right,thc }intcrprrsc is rcquired to seck requisite clcarance liccnce./

pcrnrit rcquircd undcr statutory obligation stipulated under the larvsol-('cntral ( i()\.Drrlnlcnt ; State Govemm.n, ) UT Atlminisnationsl
Coun ordcrs.

N,,\'.fuRll otr ACll Vl.l'Y
(MrlNt rl.'A(l l't JRIN(,- I,SLItVICIIS-2)

CA'I'H(iOR\, ()F I]N I'F;RPITISI:
(MICRO- l,srjALt.-1, IUEDIUM-,1)

ENTRE PRENELTRS MEMORANDUM
NUMBI]It
rARt'- II

I)A ni
I,LACE: SRIKAKUI.AM

D DM MY YY Y

'"'...-'-\
GENERAL II{ANAGER

o DIC, SRtKAKLIt_AM.l'.,-: 
I o*\
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23 at r0 pM

Report of tlte General sccretary, Forum for soci.l Justice & Anti-corruption ( Mernb€r of Joint committee)in th€ matter of oA 9 of 2023 tited as 'Forum for social lustrce a Aru-corruption vs state of Andhr.Prrdesn' in compliance ot Hon'bre GT o'der, dated: 03.02.2023 I w6[ as dre proceedings, d.t d:11'02'2023 Yide Rc xo.2Lt6.lzozzlEl of ure coltector & oistriJxagastrate, srikakutam Dbtrlct
It is Respectfirly Submitted that

l The Proce€dings, dated: 21.02.2023 vide Rc No. 2r76/2o22lEl of th€ co ector & District Magistrate,srikakulam District communicated to the the General seoetary, Forum for social lustjce & Anti-corrupion on' 22.02,2023,7.15 PM.

2 As per the Proceedings, dated: 21-02.2023 vide RC No. 21?6l2l22lE1of the colector & District Magistrdte,Srikakuhm District' a lo'nt committee consisting ofthe loint collector, sdkakulam, The sub-collector, Tekkati,superint€ndent Engineer, pRD, srikakuram, Tarrsirdar, Saravakota and the Genenr s€crebry, Forum for sociarJustice & Anti-conuption is appointed and directed by the coltector & District Magiskate, srikakulam Dist ictto conduct the )oint inspection in the matter of oA 9 of 2023 and to submit the deta,led report by 23.02.2023to the Collector & District Magistrate, Srikakulam Distflct.

3' Atteodance: The Joint corector, srikakuram (Absent), The sub-cor€ctor, Tekkari (p'€sent at 11.3orm),superintendent Engineer, pRD, srikakuram lrresent-at rr.is 
"-;. Tahsdar, saravakota (p*6ant at10'45 am) and the General secret ry, Forum for socrar lustice & Anti-corruption (pr€rent at 10,30 .m)on 23.02,1023 at Sy o. 360 of Kummadgsnt (R), S.ravakota (U)

4. Action: Four Member Joint Committee observed the following facts:

a. As per the Revenue Records, a hill named Atudhu Konda is ertended in Sy l,lo. 300 ofKummarigunta (R) & Sy- No. 452/2 of Thogiri (R ), Saravakota (M)b. As per the FMB, cranite Cutting & fotistring fpir.tel Auiulng is in Sy t{o. 3OO ofKummarigunta (R), Sar.yakota (M),
c. The Owner of the said Granite.Cutting & polishing (pnvate) Building in Sy No.360 ofKummarigunta (R), Saravakota (M) said that he t as orfoineo construction permission from theAsst Director (Mines), srikakuram. 

'ut 
the f'act is the Asst Dir€ctor (rines), srik kurrm isnot competEnt 

"rTo1y to grant consEucton permlssion f., C.jiin" i,rif"g. Ipotisfi ing (private) Buitding
d. It is dear that tbe said cI'nite Cstting & polBhing (private) Buitding ln Sy o.36,0 ofr(ummrrigunta (R), saravakota 1i1 tas no 

--no*"tion 
permbsion from theresp€ctive Gram panchayat

e. 10 tre€s having age of more ttan l5O years were cut dourn ln Sy o.452/2 of Thoglri(R). Saravakota ( )f. As per para 3(axii) ofthe G O.Ms No. 57I, Revenue (Assignment_I). Dept., Dated: 14.09.2012,only ir/aste and dry lands should be proposed ror atrenatio'n ano wet, irrigated lands should notnorma,y be considered.for s!ch.as, ..nk beds, river beds, hill*k *ith-"fi";;;;;;;;;;not be atienated or allotted. Further, as per rara :fcl iriil, *re ban on change of classifica,onof tank bed tands sha be_ shicdy enforced. A"ne, ii i" ill.g"l to construct AnganwadlBuitding in Sy o. 45212 of Thogiri (nl, S"rarrioaiUl
sgeciar observations by the cererar secetary, Forum for sociar Jssuce & arti-corruption:
a The sub.collector, Tekkali & The superintendent Engineer, pRD, srikakulam ac* in o',e interest of tie

ff:r:t.uth,:" 
Granite cuttine & Porishine o',';t");ril;;;i, ,o. ,ro or Kummarisunb (R),

" #r,ff?;tj.S"? 
Tekkali & The superintendent Ensineer, pRD, srikakuram acted to protect the

c The sub-co'ector, Tekkari & The 
.superintendent 

Engineer, pRD, srikakuram reft the inspection in the, mddle at I pM. Hence, thrs inspection rema,ns incomilete.d. The Subto ector, fekkali & TtobservationsortheG;;",L*;:HIfl:lll,ll'jlfflfi;o:;|il*X',.*"* ro record the

5.

6' condusion: rn view of the above position, the cotector & Disbict Magistrate, SrikakuramDistrict may consider the present status of the illegal and un_i360 or xummario,nta (nia- sv Ho. cszrz oii;A;il,:"".:[il.;i;]:T:[i"J;Trrl*
haying age of more than tso.y€ars were cua o"*".," |rriri. orrla of Thogiri (R), Sanvatota(M)' Hence, the coflector & District Magistrate,ir""ar]1. "ooanct 

may insbuct the concemedofficiars to take immediate actionasairist *re ri'.n"-"""ir"1*norized constructions in sy *o.360 or l(ummarisrnta (R).._a.si nr. .szi'ri;;; (R), Saravakota (M) and thetrtr1'i;fl;1'"',:H"'t::*' 10 trees havins as" oi,no',",r,"" rso years in sv no. rszlz or

Report submitted to the Colledor & I
Etectronic Mode. )istrid Magistrate, Srikakulam Distnct on 23

6***, ( K;v' ce.t N tvns )'r /' t 1Ay'i

LA
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Rc.No.2176l2022l El. DI.O7.O4,2023 collector's office, srikakulam

PROCEEDINGS OF THE DTSTRICT COLLECTOR, SRIKAKULAM (I/C)
PRESET{T:: SRI I'I.NAVEEN, I.A.S.,

* * i. ,l ,i

Sub: suits - srikakulam District - o.A. No.g 0f 2023 0f the Hon'ble National

Green Tribunal, Chennai - Tekkali Revenue Division, Saravakota Mandal -
Sy.No.452-2 of Thogiri village & Sy.No'360 of Kummarigunta Village -
HearingConductedonoT.o4.2o23at@11:00AMatcollector,soffice,
Srikakulam - Orders - issued.

Read 1.O.A.No.9of2023oftheHon'bleNationalGreenTribunal,Chennaifiled
by the Forum for Social lustice & Anti-Corruption (NGO) Rep' by it's

General Secretary, Door No.58-14'87/28, Marripalem, Vuda Colony'

Visakhapatnam-5300 I 8.

2. orders Dt.03.02.2023 of the Hon,ble National Green Tribunal, Chennai

in I.A. No 13 of 2023(SZ), in O.A' No'9 of 2023(Sz)'

3. This Office Proceedings in Rc.No.217612O22/El, Dt'zL 'O2'2O23 '

4. Rc.No.211l2023/A, Dt'23.02'2023 of the Sub-Collector' Tekkali'

5. Representation Dt.23.02.2023 of Sri K'V'Srinivas' General Secretary'

Forumforsocial]ustice&Anti-corruption(NGo),DoorNo.58.14.87/28'
Marripalem, Vuda Colony, Visakhapatnam-530018

6. Rc. No.21761 2O22/El, Dt 1O.O3'2023 of the loint Collector' Srikakulam'

7. This office Notice an Rc'No'2176 /2O22/El ' Dt'21'02'2023 to the

members of the joint committee and applicant'

@@@

ORDER:

Inthereferencelqreadabove,theForumforSocial]ustice&Anti-corruption
(NGO)Rep.byit'sGeneralsecret'iry,DoorNo'58-14-87/28.'Marripalem'VudaColony'

visakhapatnam-53o0l8hasfiledanapplicationbeforetheHon.bleNationalGreen
Tribunal, Chennai impleading the following as respondents

1. State of Andhra Pradesh Rep' by its

Department of General Administration'

Chief Secretary to Government,

Building No.1, t Floor, Interim

GovernmentComplex,A'P.secretariat,Velagapudi,Guntur,A'P.

2. District Collector, Srikakulam'

The petitioner in tne a6ove application has stated that' since the Respondent

No.2isactingintheinterestofgrabbersbyallowingconstructionslikeprivatebuildings

in Sy.No.360 of Kummarigunta Village' Anganwadi building in Sy'No'452-2 of Thogiri

Revenue Village, cutting down lo.trees more than the age of 150 years etc' in Ralla

Gutta(HillLock/CorridorArea)inSaravakotaMandal'srikakulamDistrictinthestate
of Andhra Pradesh in the name of construction of Angan$'adi building is adve6ely

affecting the ecosystem and the overall ecology of the area' and thus there is

substantial question relating to environment' wherein the community at large is

affectedbytheenvironmentalconsequences'whichneedstobedecidedbythisHon'ble
Tribunal

The petitioner has prayed the Hon'ble National Green Tribunal' Chennai that

a Pending final oecision on the application' the Hon'ble Tribunal may be pleased

to direct the Respondent No.1 or appoint ioint gommittee to submit the

detailed report on all illegal constructions like private buildings in Sy'No'360



^{2ot8

of Kummarigunta Village, Anganwadi buitding etc, in Sy.No'452-2 of Thogiri

Revenue village i.e., Ralla Gufta (tlill Lockr corridor Area) in saravakota

Mandal, Srikakulam District in the state of Andhra Pradesh and details of

authoritles who are acting in the interest of grabbers, cutting down 10 trees

more than the age of 150 years in the name of construction of Angon$,adi

Building etc, and action taken repolt etc..

b. Pass any guch other or further order as this Hon'ble Tribunal may deem fit

and proper in the facts and circumstances of the cage'

In the reference 2nd read above, the Flon'bl€ National Green Tribunal, Chennai

has passed the fotlowing order on 03.02.2023 in I.A. No.13 of 2O23(SZ), in O.A'No-O9

of 2023(Sz).

.The learned counsel lrlrs. ldadhuri Donti Reddy accspts notac. on behalf

of ResPondent ltlo.l & 2.

Admitt*dly. the 10 numb*r of triecs bave already be€n cut and removed

from the said survey numbsrs and tho photogradts also reveal€d that

some constructions are alr6ady baen made.

The onty (rbiectaon i5 that they should not have cut the trecs and sboold

not havc allowed the private buildiilgs to come up i|t ahe hillock ar.a

viz., 'Ralla Gutta.

tn this regard, ure dir€ct the 2"d respondent nam€lY, dte Dlstrtd

cofiector - srikakulam to enquire into the mattef after affording an

opportuaityofh€aringtotheapplicanthcfeinandpassappropriate
orderrs, considering tho above said issue of cutting of trees'

Let this exercise be completed within 4 (rour) weeks time and the

compliance report may be filed by the District collector - srikakulam on

06.03.2023."

In the references 3'd and 4tn read above, the District Collector, Srikakulam has

been pleased and issued orders constituting a loint committee with the following

olficers and the applicant in this o.A. with a direction to conduct the loint inspectlon in

this matter and submit the detatled report tt the undersigned by 23.02.2023'

1. The loint Collector, Srikakulam

2. The Sub-Colleetor, Tekkali

3. The Superintending Engineer. Panchayat Raj, Srikakulam

4. The Tahsildari Saravakota

5.Theapplicant,i.e.,ForumforSociallustice&Anti-Corruption(NGO)Rep'by
its General Secretary. Door No.58:14'87nA, Marripalem' Vuda Colony'

visakhaPatnarn- 530O18

In the reference 6tn read above. ttre loint Collectof, 5rikakulam has reported

that, the sub-callector, Tekkali has conducted the loint Inspection along with the

Superintefidingengineer,Pan.hayatRaJ,srikakularn,theTahsitdar,Saravakota.and
the Applicant, i.e.,

General Secretary,

Forum for Social lustice & Anti-Corruption (NGO) Rep' by it's

Dr.No.58-14-87/28, Marripalem, Vuda Colony, Visakhapatnam,

530018 on dt.23.O2.2023 and subrnitted the detailed report h,ith the observations of
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the committee regarding the claims made by the applicant. The loint Collector.

Srikakuiam has also informed tha! he has gone through the report of the loint
Committee meticulously and arrived the follov,ring observations.

Claim lSo.t: Conetn ctiorls of Privde Building an Sy.I{o.3EO of f,anroarigunta
Revenus t iltag€ of Sara$rtota x.r!d.l

Obscrvataon: With the help of Revenue g666rrds. i.e., SLR, RVM and FMBS, it has

been .observed that, the privat€ building which has been clairned to
have been constructed in Sy.No.360 of Kumnrarigunta R€venue Vi age

of Saravakota Mandal is actually situated in Sy.No.353. The t tindal
Surveyor along with Village Surveyor has conducted survey to identify

the boufldaries of Sy.No.360, which is classified as Konda porambok€

as per SFA with an extent of Ac. t23.47 .

It is submitted that, the agplicant stated that, the Cutting and polishing

unit is situated in 5y.No.360 alld it is a Govemment land which was

encroached. But during t*e inspection, it is revealed that. the Cutting

afld Polishing unit is in Sy.No,353 precisely in Sub Division 353-3, 4 of

Kummarigunta nevenue Vttlage of Saravakota Mandal. The Sub Division

Sketch- and FF1B of Sy.No.350 & 353 are enclosed. Hence it is cl€arly

established that. the contested land i.e., Sy.No.353 is purely a Zeroyat

land, and the owner Sri Varudu Devi Prasad is having Pattadar

passbook for that land and he got the NALA conversion proceedings

vide D.Dis.No.52Bl2C14, KRC, ft.f 5.O9.2O14 of the Revenue Divisional

Officer, Palakonda for that land.

Claim l{o.2: Cutting of 10 tamarind tre€s aged about 150 years to construct

Anganwadi Building

Okervation: Durinq the f ietd inspection, it has been observed that, four ((H)

tarfiarind trees r^rere cut down. The trees $rere of old age and the

branches are about to fall ciue to damages during cyclone and

thunderstorms. The trees were situated in the premises adiacent to the

site where Anganwadi Center is proposed. It is observed that, the

foundations were laid down for the above said Aceafiwadi

building lebving a cl,e}' spaoe of 4 feet from t're outelde

colunrrre to the .nGatst tree' Further, it is observed that, the

Eighteen ( l8) Tree Tax Pattas were given to four members of Aludu

Village of Saravakota Mandal vide Rc.No.33/8818, Dt'28'03'88 of the

then Mandal Revenue Officer, Saravakota. The trees have thtn canopy

andfoliageastheyweredamagedduringcyclone&thunderstormsand

thetreeswerecutdownbythelocalVillagerswithoutanypermission

tofacilitatethewayorpathwiththeCongentoftreepattaholders.It
isobservedth.!onlY4tree6w€r]ecutdownforUuttkhl{o
psrmission w.s given bV the local authoritiss'

The -loint collector, . srikakulam has finally reported that, th€ above said

compliant petition deserves no consideratlon
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However, in the'reference 5tn read above, Sri K,V.Srinivas, General Secretary,

Forum for social lustice & Anti-corruption (NGO), Door No.58-14'A7/28, Marripalem,

VudaColony,Visakhapatnam-s3o0lshassubmittedareportstatingthat,

a. As per the Revenue Records, a hlll named Aludhu Konda is extended ln

Sy.No.360 of Kummarigunta (R) & Sy'No.452l2 of Thogiri (R), Saravakota (M)

b'AspertheFME,GraniteCutting&Polishing(Private)Bui|dingisin
Sy.No.36O of Kummarigunta (R), Saravakota (M)'

c.TheownerofthesaidGraniteCutting&Polishing(Pr;vate)Buildingin
5y.No.360 of Kummarigunta (R), Saravakota (M) said that he has obtained

construction permission from the Asst Director (Mines), Srikakulam' But the fact

is the Asst Director (Mines), srikakulam is not competent authority to grant

constructionpermissionforGranitecutting&Polishing(Private)Building.

d. It is clear that the said Granite cutting & Polishrng (Private) Building in

Sy.No.360ofKummarigunta(R),saravakota(M)hasnoconstructionpermission

from the respective Gram Panchayat.

e. 10 trees having age of more than 150 years were cut down in

Sy.No.452l2 of Thogiri (R), Saravakota (M)

f. As per Para 3(a)(ii) of the G'O'MS No'571, Revenue (Assignment-I)'

Dept., Dated: 14.09.2012, only waste and dry lands should be proposed for

alienation and wet, irrigated lands should not normally be considered for such

aS,tankbeds,riverbeds,hillockswithafforestationetcshallnotbealienatedor
allotted.Further,asperPara3(c)(viii),thebanonchangeofclassificationof
tankbedlandsshallbestrictlyenforced.Hence,itisillegaltoconstruct
Anganwadi Building in sy.N6.452/2 ofThogiri (R), Saravakota (M)'

The applicant has also made unwarranted allegations on the members of the

joint committee and reguested the District collector, srikakulam to consider the present

status of the iuegal and un-authorized constructions in sy.No.360 of Kummarigunta (R)

&Sy.No.452l2ofThogiri(R).Saravakota(M)andtoinstructtheconcernedofficialsto
take immediate action against the illegal and un-authorized constructions in sy'No'360

of Kummarigunta (R) & Sy.No'452/2 of

persons/officials who cut down 10 trees

Sy.No.452l2 of Thogiri (R), Saravakota (M)'

lnviewoftheordersdt'03.02.2023oftheHon,bleNationalGreenTribunal,
chennaiinI.A.No.13of2023(SZ),inO'A'No'09of2O23(SZ)'anoticehasbeenissued

tothemembersoftheJointcommitteeconstitutedinthismatterandwiththe
petitiorier in this case, i.e., sri K.v.srinivas, General secretary, Forum For Social lustice

&Anti-Corruption(NGo),VisakhapatnamtoattendbeforetheDistrictcollector,
Srikakulam on DI.O7.O4.2O23 @11:OO At{ at the Collector's Office' Srikakulam for

hearing in this case'

Thogiri (R), Saravakota (M)

having age of more than 150

and the

years in
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Accordingly, the follorving membcrs have attended

O,I.O7.04.2O23 (o11!@ All at the Collectort Office. Srika*ulam.

1. Sri T.Rahul Kumar Reddy, I.A.S., Scb-Collector, Tekkati

2. Sri V.Satyanarayana Murthy, Ssperintending Engineer,

Srikakulam

3. Srnt. K.Pravallika Priya, Tahsildar, Saravakota

4. Sri K.V.Srinivas, General Secretary, Forum for Social

Corruption (NGO); Visakhapatnam

the hearing on

Panchayat Raj,

lustice & Anti-

At the outset of the hearing, the applicant has been requested to submit his

arguments in this case.

Sri K.V.Srinivas, General Secretary, Forum for Social Justice & Anti-Corruption

(NGO), Visakhapatnam has informed that. he is not willing to offer arguments in this

ca*, as the District Collector, Srikakulam is not condu€ting this hearing, but the loint
Collector, Srikakulam, is conducting this hearing, who is a member of the committee

constituted in this case and also not attended the field inspection on 23.O2.2O23.

In this connectiin, the bistrict Collector, Srikakulam (Incharge) has informed the

applicant that, in the capacity of the Distri(t Collector, he is conducting the hearing and

reguested the applicant to offer his arguments, if any, but the applicant has denied for

offering any remarks other than what he has already submitted in writing.

The Sub-Collector, Tekkali. the Superintendent Engineer, Panchayat Raj,

Srikakulam and the Tahsildar, Saravakota have been requested to offer remarks and

they have informed the following,

r Joint field inspection has been done at the subject lands in Kummarigunta

and Thogiri Villag€s of Saravakota Mandal, Srikakulam District on 23.O2.2O23

in presence of the applicant, Sri K.V.Srinivas. General Secretary, Forum for

Social lustice & Anli-Corruption (NGO), Visakhapatnam and the following

have been observed.

The Sy. No.452-2 .with an extent af Ac.2.73 of Thogiri Village of Sarvakota

Mandal. Srikakulam District is classified as Taram Kattani (unassessed waste)

and "Ralla Gutta", which is a Government Poramboke land and the Sy.No.36O

with an extent of Ac.123.47 of Kummarigunta Village of Saravakota Mandal is

classified as Poramboke Konda.

An extent of Ac.0.03 covered by Sy.No.452-2 of Thogiri Village of Sarvakota

Mandal has been allotted for construction of Angawadi building for Aludu

Village of Saravakota Mandal which is vacant on ground and no trees are

existing in the proposed srte and that no trees were cut down during the

construction.bf the Angan$radi building. The proposed site is an hillock site

without afforestation and hence, it is an unobjectionable Government land.

> Eighteen (18) Tree Tax Pattas were given to four members of Aludu Village of

Saravakota Mandal vide Rc.No.33/8a/8, Dt.28.03.88 of the then Mandal

Revenue Officer, Saravakota. Out of 18 trees, 7 trees were already fallen

down during the Titli and Hud-Hud cyclones and 7 tre6 are standing and in



NA
6ofg

lively condition but the remaining 4 trees situated in the premises adiacent to

the proposed Angdnwadi Center and had thin canopy and foliage as they

were damaged during the cyclone & thunderstorms and that the four tres

werecutdownbythelocalVillagers,soastofacilitatethepathwayfor
themselves with the consent of tree patta holders. No permission was given

by the local authorities concerned to cut down the trees'

With the help of field functionaries, i'e', Mandal Surveyor' Village Surveyor'

Village Revenue Officer, Kummarigunta

Sy.No.360 of Kummarigunta Village of

D.Dis.No.528/2

Palakonda and

Center, Srikakulam.

014, KRC, Dt.15.09.2014 of the Revenue Divisional Officer'

got permission from the General Manaqer' District industries

Village, the

Saravkota

boundaries of

Mandal have

the

been

demarcated and found that, the alleged private building, i'e., cutting and

Polishing unit is situated in Sy.No'353 precisely in Sub Division 353-3' 353-4

of Kummarigunta Revenue Village of Saravakota Mandal and the contested

land i.e., Sy.No.353 is purely a Zeroyat land and the owner Sri Varudu Devi

Prasad is having Pattadar passbook for that land and he got the NAI-A (Non

Agricultural and Land Assessment) conversion proceedings vide

The Superintendent Engineer' Panchayat Raj' Srikakulam has informed that' no

treeswereexistedintheallottedlandforconstructionofAnganwadicenterat
Sy.No.452-2 in an extent of Ac'O'03 of Thogiri Vlllage of Saravakota Mandal' but the

rocar virages have cut down the 4 trees those are damaged by the Hud-Hud and'lltli

cyclones and are on the side of pathway to the nearest SC colony and may cause of

apprehend danger to fall at any time on the villagers passing through the pathway'

In view of the above circumstances' the following have been observed with

respect to the claims made by the applicant'

1) Claim of the applicant: As per the Revenue Records' a hill named Aludhu

Konda is extended in Sy'No'360 of Kummarigunta (R) & Sy'No'452/2 of Thogiri

(R), Saravakota (M)

Finding: The Sy.No'452-2 with an extent of Ac'2'73 of Thogiri Village of

sarvakota Mandar is crassified as Taram Kattani (unassessed waste) and 'Ralla

Gutta", which is a Government Poramboke land and the Sy'No'360 with an

extent of Ac.rz3.47 of Kummarigunta v rage of saravakota Mandal is classifled

as Poramboke Konda' 
rutting & Polishing (Private)

2) Claim of the applicant: As per the FMB' Granite (

BuildingisinSy.No.360ofKummarigunta(R),saravakota(M).

Finding: The Cutting and Polishing unit is situated in Sy'No'353 precisely in Sub

Division 353_3 and 353_4 of Kummarigunta Revenue village of saravakota

Mandal and the Tahsildar' Saravakota has submitted the FMB of Sy'No'353 duly

marking the area of the said Cuttrng and Polishing unit'

3) Claim of the applicant: The Owner of the said Granite Cutting & Polishing

(Private) Building in Sy'No'360 of Kummarigunta (R)' Saravakota (M) said that
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he has obtained constructiofi permission frorn th€ Asst Director (Mines),

Srikakutam. But the fact is the Asst Director {}'lines), Srikakulam is not

cornpetent authority to grant conrf,ruction permi$sion for Granite Cutting &

Polishing (Private) Buitding. It is cbr that the said Granite Cutting a Polishing

(Private) Euitding in Sy.No.360 of Kummarigunta (R), Saravakota (M) has no

construction permission from the respe*ive Gram Panchayat.

Finding: The owner of the cutting and polishing unit, i.e., Sri Varudu Devi Prasad

as having Pattadar passbook for that land and he got th€ 
'TIALA 

conversion

proceedings vide D.Dis.No.52A/2OL4, KRC, Dt.f 5.09.2014 of the Revenue

Divisional Officer, Palakonda and entrepreneurs memsrandum given by the

General Manageri DIC, Srikakulam, GST registration certificate, VAT registration

certaficate, certificate of registration, license to work factory given by Inspector

of Factories, Srikakulam for M/s Devi Graniles, Aludu Village, Saravakota

Mandal, Srikakulam Drstrict.

4) Claim of the applicant: 10 trees having ag€ of rnore than 150 years were cut

down in Sy.No.452l2 of Thogiri {R), Saravakota (H).

Finding: €ighteen ( 18) Iree Tax Pattas wer€ given to four members of Aludu

Village of Saravakota Mandal vide Rc.No.33/88/8, Dt.28.03.88 of the then

Mandal Revenue O,ficer, Saravakota. There is no Broof to establish the fact that

the trees are of 150 years of age old. Out of 18.trees, 7 tr*s fell down dudng

th€ Titli and Hud-Hud cyclones, 7 trees are standing on ground but the

remaining 4 trees situated in the premises adjacent to the proposed Anganwadi

building were cut down by the locai Vitlagers vrith the consent of tree patta

holders, as the 4 trees are damaged due to cyclones and thunderstorms and

caused apprehend dangor to the passengers on that pathway. No permission lYas

given by the local authorities concemed to cut dourn the trees.

5) Claim of the applicant: As per Para 3{aXii) of the G.O.Ms.No.571, Revenue

{Assignment-I). D€pt., Dated: 14.09.2012, only waste and dry laads should be

proposed for alienation and wet, irrigated lands should not normally be

cqnsidered for such as, tank beds, river beds, hillocks with afforestation etc shall

not be atienated or atlotted. Further, as per Para 3(c) (viii), the ban ofi change of

classification of tank bed lands shall be strictly enforced. Hence, it is illegal to

construct Anganwadi Building in 5y.No.452/2 of Thogiri (R), Saravakota (M).

Finding: The Sy.No.452-2 with an extent of Ac.2.73 of Thogiri Village of

Saravakota Mandal is clqssified as Taram Kattani (unassessed waste) and "Ralla

Gutta', lyhich i5 a Government Poramboke land. Out of which, an extent of

Ac.0.03 is proposed For construction of Anganwadi center for Aludu Village of

Saavakota Mandal and no trees are existed in the proposed site and no

afforestation as alleged by the applicant and herrce it is an unobjectionable

Govemment land.
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In view of the above position, it is learnt that, the allegations made by the

applicant are absolutely fatse, baseless and found not genuine. The applicant, i'e., sri

K.V.Srinivas. General secretary, Forum for social lustice & Anti-corruption (NGO),

visakhapatnam has no respect towards the institution and therefore, the above said

compliant petition deserves no consideration'

TheTahsildar,Saravakotaisdirectedtotakenecessaryactiontocreate
awareness in the people on the implementation oF A.P. Water, Land and Trees Act,

2002(APWALTA,2002)andrulesofAPWLATA,2002forplantingthetreesfor
ecological balance.

Srikakula m

To
Sri K.V.Srinivas, General Secretary,

Forum for Social lustice & Anti-Corruption (NGO)'

Door No.58-14-87 /2A, Marripalem, Vuda Colony'

Visakhapatnam-530018.

Copy to the Tahsildar, Saravakota'

Copy to the Sub-Collector, Tekkali for information'

Copy to the Superintending Engineer, Panchayat Raj' Srikakulam for information

ot \b


